-gtatement, this C,P, i# disposed of

Central Administrative Tribunal
Principal Bench
New Delhi

c.P,No,286/97

in '
\ 0.8,No.1336/95 &
This the 4th day Pr DecembsT %997, f>:7

HON'BLE DR, JDSE P.VERGHESE,VC(J)
HON'BLE MR. N, SAHU, M(A).

1. Gandharv Singh
8/0 Sh. Khusi Lal
" Rfo C/o Hari Prakash R C 506
sector 10 Noida »
Didit Ghaziabad . (up) .

2. HKhusi Lal

-~ /o Ishuwari Presad
€/o Hari Prakash
R/o €-506, Sector 19 _
Noid Dist, Ghaziabad(U.P.) .... Peitiomers

(By Advocate mrs.Rani'ﬁhhabra through
proxy counsel Ms.Richa Goyal)

Versus
1. Sh, B, Sharma,
General flanager Telecom,
Jaina Touer Ghaziabad(UP).
2, lr. S.B. Lal | _
Divisional Engineer(PHONES) |
E-10B Sector 19, Noida, - '
Ghazaabad, (UP)
3 Smt, Meena Chauhan, ~
Area Manager(Telephones)
sector 19, Noida, Dist,Ghaziabad
4, Shri ReSe Rathﬂr .-
psstt. Engineer(Phones)
Fault Repair Services & Transmission,

Secdor 19, Noida,
Distt. Ghaziabad.(UP). veees RESpONdBNtS

(By, Advocate Sh.K.R,Sachde va)

ORDER(ORal) : ' e
By Hon'ble Drp,Jlose P,Ve;ghese,ycjg)

The compliance affidavit hss been filed,
And an additiofal statement is made at the Bar that
the pe%itioners are being engaged again and the order
of temparéry status Qill be igsued within a fortnight

as per our order dated 11.12.86., In view of the

(\:-JM!MWJ\J«’JN hes [ |

TR . (PR.JDSA(E,QERGHESE)



